
IN THE CENTRAL Dr4IN T}4ATIVE TRIBUNAL ; HYSDERABAD BENCH 

AT HYDERABAJJ 

Q.,A.No.447/94 
	

Date of Order; 22.4.1994 

BEThEEN: 

A N D 

Union of India, rep, by its 
Secretary, Ministry of Communi-
cations, Department of Telecoarnuni-
cations, Sanchar Bhavan, 
New Delhi - 110 001. 

The Chief General Manager 
Telecommunication5, A.P.Circle, 
Door Sanchar Shavan, Nampally 
Station.  Road, uyderabad - 50.0 001. 

- GuntUr. -- 

Telecom District Engineer, 
Ongole. 

The Sub-Divisional Officer, 
Telecom, Chirala - 523 155. .. Respondents. 

, 

Counsel for the Applicant 

Counsel for the Respondents 
	 Mr.V.i3himanna 

CORAM; 

F-ION'BLE SHRI A,B 4 O0RTHI ; MEMBER (ADpIN.) 

HON'BLE Si-iRI T.CI-IANIRASEKIARA REDDY : MEMBER (JUDL.) 



Order of the Division Bench delivered by 

Hon'ble Shr.i A.B.,Gorthj, frmber (2dmn.). 

The claim of the, applicant is for a direction to 

the respondents to grant him temporary status and to 

rniilarise his service in a Group 'D' post as per his 
seniority after Conaonstiy 

The applicant claims that he was initially engaged 

as a casual mazdoor u,.inder SDOT, Tenali from 1978 to 1984• 

He was thereafter engaged by SDOT, Chirala from 1.4.1991 

to 31.12.1993. Ever since that date he was not given any 

work. 

There does not seem to be any dispute regarding 

the fact that the applicant worked under SDOT, Chirala 

from 1991 to 1993 as stated in the application. As regards 

the claim of the applicant for taking into consideration 

his previous engageient from 1978-1984, it is for the 

competent authority to examine the same in case the break 

II 

	 in his engageEnt is to be áondoned. Neverthless as 

there does not seem to be any dispute regarding the work 

of the applicant from 1991-1993, this OA may be disposed 

oLat the admission stage itself with directions to the 

respondents in-the following terms:- 

. The name of the applicant will be entered inthe 

live casual labour register keeping in view the 

continuous service rendered by him from 1991-93. 

He will be re-engaged as and when there is work 

then preference to freshers and juniors. 
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.. 3 .. 

(c) 	His case will be considered for grant of 

temporary status and subsequent regularisation 

in accordance with the extant scheme/instructions. 

There shall be no order as to costs. 

CT .CHANDRASE}cFJARA REDIJx' ft 	(AJ3 .GORTH) 
Member (Judij 	 Meniber(Admn) 	 F 

Dated; 22nd April, 1994 

(Dictated in Open Court 

rni 
Th3puty negiarex (Jcc 

To sd 

1. The Secretary to 	 teci XXThi.s1. 
Z. The Chsef teaerai ffineger, Teiecoti, 

roar gonchar Ifmavan. Sttjcn ptm60, Wectp&Jy, H7dGrabaS1. 
3, TheGCM:E1 Nenzçar,, Te1ecce, cuntur.  
4 The Telcccnt .ct..En<jineer QI-Zç'Jo1e4. 

5. The sub £)ivisionaj Officer, Telecom, CIttr.alat15. 
S. One ôopy to Yz( 	 CAt.Hy& 
1.. ore copy to rw. sj .&Lj.-o', WITIM C7CsHyd. 
8. One cvpy to Library, Cfl.Hd. 
9,0rte cpre copy. 
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TYPED BY 	 COI'9APEL BY 

$ 	 CHECKED a:c 	 APPROVED 3Y 

IN THE CENi'RAL ADMINI3tTIVE TPIBJNaL 
H[DERAB:w ENCH AT HYDERADAD 

THE .HON'ISLE MR.JUST/CE V.NEELADRI RAO 
/ VICE CHAIRI'aN 

lID  
THE HON'DLE MR.AB.GORTHI $ MEMBER(AD) 

AND 

THE HON' BLE MR.TccHaicDpAsEJcIiz.p PEDDY 
MEMBER(JUDL) 

AND 

THE HON'DLE 

Dated; ).)-- (4-1994 

- 	 ODgUWMENT 

Th.4R.A./C..T1No. 

in 

O.A.NO. 

	

- 	 T.A.No. 	 (w.p. 

Ad*tted and Interim Directjon 
Issud. 

Allow d 

	

: 
	 Dispos'ed of with threctiotjs 

1 	 Dismibsed as withdrawn 

L[smi/ssed for Dfault. 

Rej4tecl/Ordered. 

	

- 	 No order as to cOsts....-' 

Central iiministr3tivn Trihvni1 
DESP.ATCH - 

UYDERABAD 




